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c e n t ra l  ADmMISTRATIVE TRIBUNAL, JABALPUR aENCH, JABALPUR 

Original Application No« 5B4 of 2003

Jabalpur, this the 16th day of saptember, 2004

Hon’ble flr.n.P^glngh, yice chairman 
Hon'ble fir. A.K.Bbatnagar, judicial Menfaer

Anand nallah,
son of Buddhalal Rallah,
aged about 40 years,
working as Hospital Attendant,
Health centre, central Railways,
Damoh(MP)

(By Advocate - Shri P.K.Mishra)

VERSUS

1. union of India, 
central Railways Board, 
through its Chairman,
Neu Delhi,

2 , Divisional Railway Manager, 
Central Railways, Jabalpur.

3. Chief Health Officer, 
central Railways, Jabalpur.

4. Medical Superintendent,
Central Railways, New Katni Jn* 
Katni(np)

5 , Assistant personnel Qfficer(Ka), 
Central Railways, Jabalpur,

6, Shankarlal Jalwanshi, 
son of Kalurara jalwanshi.
Field yorker, Railway Hospital, 
Jabalpur(n^)

APPLICANT

RESPONDENTS

(By Advocate - Shri H*B»Shriuastava)

0 R D ER (ORAL)

By n.P»Singh, \jice Chairman-

By filing this 0A» the applicant has sought the

following main reliefs

«i, ............. torissue a direction in fav/our of the
applicant directing the respondents to promote the 

applicant on tha post of Field Worker considering him 
as senior and further the reversion of the applicant 
to the post of Hospital attendant vide order dated 
1 7 .6 .1 9 9 5 (ANN-a / 3) be quashed with Immediate effect;
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i i . . . . . .  to direct the respondents to give all 
consequential benefits to the applicant from the 
date of his reversion i . e ,  1 7 .6 .1 9 9 5 *  which he was 
getting on the post of Field  worker at the pay-scale 
of R s .950-1400/- till  date;

i i i .  to quash the order AJiN-A-6 d t .21 *5 *96  as i t  
has been made effective  retrospectively and also 
quash the order dated 11 .1 2 *20 02 ( aNN-a/ 9) passed by 
the non-applicant n o .2 , "

2 .  The bjtief facts of the case are that the applicant 

was appointed in  the Railway service under the respondents 

in  group'D* cadre on 14 .12*1984  and was promoted to the 

grade of R s .2610-3540/- as Haspital attendant Grade I I  in  

restructring scheme w .e . f .  1 .3 .9 3 .  The applicant occupies

a place at Sr .N o .8  of the seniority l i s t  circulated on 

16 .10 *2000 , whereas the private respondent n o .6 is  shown at 

S r .N o .4 . The respondents have notified  3 vacancies of Field 

Worker in  the grade of R s*950-1400/- inviting the application 

for Group D employees. The applicant has applied for the 

aforesaid xx>st and vjas appointed on the said  post. Thereafter 

he was reverted liack.tb his original place and post at 

Damoh vide order dated l7.6,95(Annexure-A-3)♦ Aggrieved by 

this the applicant has filed  this OA.

3 .  I^ard  the learned counsel for the applicant and 

respondents.

4 . We have given careful consideration to the rival 

contentions o f the parties , we find  that in  order dated

1 .2  J?93(Annexure-A-2) w f e ^ ^ n  i t  is  clearly mentioned that 

the post of Field Workers are f il le d  up on ad-hoc b a s is .

The applicant has applied for the said  post and was appointed 

on the said post alongwith 2 other persons* Subsequently, out 

f of 3 posts only 1 post remained continues! and other 2 posts were 

dispensed w ith . Therefore, 2 selected candidates were 

reverted back to their original department and the applicant 

being^^nior to private-respondent n o .6  Mr.Shankarlal Jalwanshi 

was reverted t e  the original post at Damoh

: :  2 : s

vide order dated 17.6.95(Annexure-A-3) .  there was only
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One^post of Field Worker at Jabalpur and the senior most 

private respondent no ,6  was retained and other 2 persons 

were reverted back* I t  is  seen from the seniority l i s t  filed  

as Annexure-R-i that the private respondent;jno.6 is  the 

senior most* Therefore, the respondents have taken action 

in  accordance with the rules and lawri We do not find any 

ille g a lity  in  the action thebrespondents* Accordingly, 

the Oa  is  dismissed* Before we may part with the order, i t  

is  observed that the applicant had worked on the post of 

Field worker on ad-hoc basis for a period <&:ora 16 .2 ,1 993  to 

1 7 ,6 *1 9 9 5 . Therefore, as and when the vacancies of f ie ld  

fforkers occur. , he may be considered on the ad-hoc basis 

against the said post. There , is no order as  to costs.
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(fA .K .B h a^ag ,^ ) 

jJudicial Member
(M ,P,Singl 
Vice Chairman
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